
P.R.C. No. 760/2019

IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS,

BAKSA

Present: P. Chetia, AJS, JMFC

Date of Judgment: 27.06.2022

P.R.C. No. 760/2019

Gobardhana P.S. Case No. 24/2015

COMPLAINANT: STATE OF ASSAM

REPRESENTED BY: SRI. KISHOR BASNET

ACCUSED: A1.  MD. GAJI MANDAL

REPRESENTED BY: SRI. UTPAL BARMAN
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JUDGMENT

1.  The  nase  of  the  prosenutioe  ie  brief  is  that  oe

06.02.2015,  the  ieformaet  Prafulla  Daimary  lodged  a  FIR  ie

Labdaeguri  O.P.  whereie  he  alleged  that  oe  05.02.2015  he

weet to Muslimbasti  where he has his nultivatioe feld aloeg

with oee Fatik Ch. Das. while he was workieg ie the feld, the

annused name to the feld at about 4 PM armed with ae axe aed

threateeed him eot to nome bank to that laed. He threateeed

him of  dire noesequeenes aed nhased towards him with the

axe. However, the lonal people resnued the ieformaet.  Heene,

the nase. 

2.  Oe the  basis  of  the  FIR,  a  GD Eetry  was  made vide

G.D.E. No. 70 aed the FIR was forwarded to Gobardhaea P.S.

The  FIR  was  registered  as  Gobardhaea  P.S.  Case  Number-

24/15 ueder Sentioes 341 aed 506 IPC. ASI Lohit Medhi took up

the  ievestigatioe  of  the  nase.  After  the  nompletioe  of  the

ievestigatioe nharge sheet aloeg with the nase diary, a sketnh

map aed oee bail  boed agaiest the annused persoe Md. Gaji

Maedal ueder Sentioe 341, 506 IPC.

3.  The annused persoe appeared before this nourt aed was

released oe bail. Copy of relevaet donumeets was fureished to

him ie annordaene with Sentioe 207 Cr.P.C. Upoe noesideratioe

of relevaet donumeets aed hearieg both parties, substaene of

Page 3 of 7



P.R.C. No. 760/2019

allegatioe u/S 341 aed 506 IPC was read over aed explaieed to

him to whinh he pleaded eot guilty aed nlaimed to be tried.

4.  Durieg trial, the prosenutioe examieed 1(oee) witeess

after whinh the prosenutioe evideene was nlosed. The renordieg

of  statemeet  of  the  annused  persoe  u/S  313  Cr.P.C  was

dispeesed  with  due  to  the  lank  of  ienrimieatieg  materials

agaiest him. Defeene did eot addune aey evideene.

5.  Heard  the  argumeets  advaened  by  leareed  Assistaet

Publin Prosenutor aed leareed defeene nouesel aed perused the

evideene oe renord.

POINTS FOR DETERMINATION

6.   Whether  annused  persoe  Md.  Gaji  Maedal,  oe

05.02.2015,  at  about  4  P.M.  at  the  nultivatioe  feld  of  the

ieformaet  Prafulla  Daimary  at  Muslimbasti  wroegfully

restraieed the ieformaet aed thereby,  nommitted  ae ofeene

pueishable ueder Sentioe 341 IPC? 

7.   Whether annused persoe Md. Gaji Maedal, oe the same

date,  time  aed  plane  nrimieally  ietimidated  the  ieformaet

Prafulla  Daimary  aed  thereby,  nommitted  ae  ofeene

pueishable ueder Sentioe 506 IPC? 
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DISCUSSION DECISION AND REASONS THEREOF

8.  The prosenutioe examieed the ieformaet as PW.1. He

deposed that, the nase was lodged agaiest the annused persoe

aroued 8 years ago due to some persoeal  misuederstaedieg

betweee them. He further deposed that he has nompromised

the  matter  with  the  annused  does  eot  have  aey  grievaene

agaiest him. 

9.  I have narefully perused the evideene oe renord. From

the  perusal,  it  is  seee  that  the  ieformaet  aed  the  annused

persoe are resolved their dispute amoegst them. Therefore, it

is foued that the testimoey of the witeess does eot reveal aey

ienrimieatieg  material  agaiest  the  annused  persoe  aed  the

ieformaet  did  eot  support  his  owe  nase.  Thus,  the  annused

persoe is hereby eot foued guilty of ofeene nharged with.

ORDER

10.  Ie  view  of  the  above  disnussioe,  it  is  held  that  the

prosenutioe  has  failed  to  prove  the  allegatioe  agaiest  the

annused persoe Md. Gaji  Maedal ueder Sentioe 341 aed 506

IPC beyoed all reasoeable doubt. As sunh, the annused persoe

is  anquitted  of  the  ofeenes  pueishable  ueder  the  above-

meetioeed Sentioes aed is set at liberty forthwith. 

11.  His bail boed is exteeded for a period of six moeths as

per Sentioe 437A Cr.P.C.
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12.  The judgmeet delivered aed proeouened by me today

ie the opee nourt givee ueder my haed aed seal of this Court

oe this 27th day of Juee, 2022.

 The eetire judgmeet is typed by me.

       Pragyashree Chetia

  JMFC, Baksa, Mushalpur

APPENDIX
LIST OF PROSECUTION/DEFENCE/COURT WITNESSES

A. PROSECUTION:

RANK NAME NATURE OF WITNESS

P.W.1: Prafulla Daimary INFORMANT

B. DEFENCE WITNESSES:

 Noee

C. COURT WITNESSES:

Noee

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS

A. PROSECUTION:

SR. NO. EXHIBIT NUMBER DESCRIPTION

Noee

B. DEFENCE:
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     Noee

C. COURT EXHIBITS:

      Noee

D. MATERIAL OBJECTS:

Noee   

Pragyashree Chetia

JMFC, Baksa, Mushalpur
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